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ØNTPL ADM1NIS1BPT1 	TRIEJN'?L 
WWA HAT I BENCH: 

D 1 R S Ft E. 	T 

i •  Orjcjfl3l A:plicatiOfl 

base petitiOn T%Do. 

ContornPt etjtj0fl No. J 

4 Review Application 

Tndia & Ors 

vocat0 for tho 

- 	
- 

AdvocatO for tho 

-t 	 er 0 1 	I - 	r 
) 	 C n u 

1,4 otcs 	n& 	g15tnJ4 
- 	

26.3.2007 present: The Hon'ble Mr.KV.Sachidanandan 
Vice-Chairman. s. 	O- 

d 	ve 
No. 	 The case of the Applicants is that 

'" 	9. 	 earlier they had approached this Tribunal 

by way of 0 A No 77/2005 for their 
- 

	

	absorption in Group 'D' post and the O.A. 

was dismissed for delay. The matter was 
4 ' 

	

	 talen before the Gauhati High Court in 

W..(C) No.5188/2005 which was also 
• 	

. - 	 thsirussed but with the liberty to file 

rep -esentation. Pursuant thereto Applicants 

filed representatiois which were also 

rejected. Being aggrieved they approached 

this Tribunal in 0.A.21/2006. This Tribunal 

directed the fespondents to consider the 

representations . to be filed by the 

Applicants. 
- 	

. 	 Contd 



r:c7O 	.• 

Contd. 
26.3.2007 

	

Pursuant 	therto 	thb, 	Respondents 
.1 	constituted a committee and went details in 

the matter and found that out of the 

Applicants in O.A.21/2006 six had made 

their options will before 31.03J987, three' 
. Jjy &IP.h O 	did not turn up and the 4_tli_e r -  two had not 

niade option in time. 

j J_ 	.. ...................... Mr. T.C.Chutia, learned counsel for 
;. 	 Applicañ-tst-submits: 	in any -case six 

	

- Lit 	 - 

 

NORINE 

are enunea to get tne Denefl-t. in. case of.  
£ çD L1 	

remaining to Applicants the delay of one 

pf o2O'f- - 	monih 12 days can be condoned. 

- 	Di J L Sarkar, learned Standing counsel 

..wod likeio get .intructin in the mattei. 

However, consideung the issue 
j 	 involved in this ease,' I a of the view that 

the O.A. has to be admitted. Admit the O.A. 
- 	 issue notice to the Respondents. Six weeks 

time.ls granted to the Rsponde,its to file 
reply statement 

IN 
Poston25.05.2OOi 	-. 

- 	 Vice-Chairman 

ff 
• L 

t. 

- 	•. 	/bb/ 

10.05.2007 Dr:J.L.Sarkar, learned Railway 

Standing Counsel was represented and 

was submitted that h6 not keeping well 

and hence adjournmnt was sought; 

Post on 21.5.20b7 accordingly. 

• 	 • 	Vice-Chairman 
!bb! 

/O v  

1'' 



21.5.2007 	t.J.L.Sarkar was represented and 

.

submitted that he is not keeping well. Post 

the case on 12.06.2007. In the meantime 

Respondents shall file reply statement. 
\Lcf 

	

r 	 . 	
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 Vice-Chairman 
/bbl 

12.6.07. 	Counsel for the respondents 
wanted. time to file written, statement. Let 

itbedone, Postthernattei'on 1 .7.07. 

S 	 Vice-Chairman 

iodberespon4èiithrepr nted:tb ) 	 - 	 ... 

' 	 e.sou htj. Teioil&iftenatatemenL Let 

	

'" ' 	 neitae clearthat,, 	t is nttiled. 

b&ipibeed without vnitten statement ( 	 - 	 S 

') 	 Theinatteion2i.7.'07. .. 

2 

• 	 • 'Vice hainnan 	A 

1i:•:c-1~,ILL
.  

tC917'P 27.7.07. 	 At the request of learned counsel for the 

respondents two weeks further time ts granted to 
S 	 file wiitten statement Libeity is given to the 

S 	applicant to file rejoinder if any. Post the matter 

10.8.07. 

\ricechainan 
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03.10.2007 	None appears for the Applicants nor 

the Applicants are present in person. On 

behalf of Mr.T.C.Chutia learned counsel 

for the Applicants, a prayer is made for a 

short adjournment to enable him to file 

rejoinder. Dr.J.1.Sarkar, learned Standing 

counsel for the Railways, undertakes to fire 

his appearance memo in this case for the 

Respondents by the next dite. 

Call this matter on 09.10.2007 

expecting rejoinder from the Applicants. 

C 

(Khushtram) 	 (M.R.Moh ty) 
Member (A) 	 Vice-Chairman 

/bbi 

- U'- 

eb 101 1arnjoo bemsel1eupe edt IA 
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O.A.75 of 07 

09.10.07. -. 	in this' case reply and rejoinder has 

already been filed by the parties. (in 

presence of Ms. L)ipika l3aruah learned 

counsel appearing for the applicant) This 

matter to be listed for final hearing on 

27th November, 2007. Ms.Dipika Baruah, 
i \ 	. 	

learned counsel appearing for the 

ACL4\-. 	- J11AV'\ 	 applicant undertakes to ifie Index to the 
Wvft 	1 	• 

Rejomder, that is to be done by 

12. 10.07.. 	 . 

Call this matter on 27.11.07. 

uLram)  (ManoranjanMohanty k OVL rre-t 	
Member(A) 	Vice-Chairman 

' 1j_-s .  tj •tL 9 (-t - 	3 

27,11.2007 	This is a Division Bench matter. Hence 
U 	. 	adjourned to 05.12.2007. 

S 	 . 	 ( Khushiram) 

/bb/ 	
. 	 Member (A) 

05.12.2007 

	

	Judgment pronounced in open 
Court. Kept in separate sheets. 
Airnljcation is disDosed of. No costs. 

S(10\4.R.1\4o 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No, 75 of 2007 

DATE OF DECISION: 05.12.2007 

Mr.Tapan Chandra Dey & Ors. 
........................................................... L\pli ca nt/s 

.Mr.T.C.Chutia 
.................................... ........... Advocateforthe 

Applicantis. 

- Versus- 
U.O.i. & Ors 
...................................... ................... . ...................... . Respondent/s 
Dr.J.L.Sarkar, Railway Counsel 

................ ............................... ........ Advocate for the 
Respondents 

CORAM 

THE HON'BLE MR.M.R.MOHANTY, VICE—CHAIRMAN 
THK HON'HLl- MR.KHIJSHIRAM, A1)MINISThATIVF, MHMHR 

Whether reporters of local newspapers may be allowed 
to see the Judgment? 

Whether to be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy 
of the Judgment? 

man,' Mmrer 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.75 of 2007 

Date of Order: This the 5' Day of December. 2007. 

THE HON'BLE MR.M.R.MOHANTY, VICE-CHAIRMAJ 

THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER• 

) Tapan Chandra Dey, 
Son of Shri Munindra Kr.Dey, 
Village & P.O.Rangapara, 
P.S.Rangapara, District- 
Sonitpur, Assam 

2. Md.Abdul Rahim Khan, 
Son of Late Md.Ranjan Khan, 
Village & P.O.Rangapara, 
P.S.Rangapaa, District- 
Sonitpur, Assam 

Md.San Mahamad Au, 
Son of Late Nazer Au, 
Village-Ag iathuri, P. O.Dapara, 
P.S. Hajo, District-Kamrup, 
Assarn 

Shri Biswanath Mandal, 
Son of Lakhan Mandal, 
Village & P.O .Rangapara, P.S .Rangapara, District:- 
Sonitpur, Assam 

Shri Kripa Sankar Tewari, 
Son of Late Boli Ram Tewari, 
P.O .Towbhanga, Vill-Nabill, 
Tezpur, District-Sonitpur 
Assam. 	- 

Shri Sajal Dhar, 
Son .of'Shrj Matilal Dhar, 
Village and P.O.Rangapara, 
P.S.Rangapara, District-
Sonitpur, Assam 

Md.TayabAli 
Son of Late Kudrat All 
Village-Kanjha, P.O.Kaniha 
P. S.Rangia, District-Kamruop, 
Assam. 

J. Shri Phatik Choudhury, 
Son of Abdul Haque Chowdhury, 

Village and P.O. Rangapara 
District- Sonitpur, Assarn 	 Applicants 
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By Advocate Mr.T.C.Chutia, Mr. K. Barpujari ,Mr.D.Baruah, 

-Versus- 

Union of India, 
Represented by General Manager 
N.F.Raiiway, Maligaon, 
Guwahati-1 1 

Chief Personnel Officer, 
N,F.Railway, Maligaon, 
Guwahati-1 I 
Deputy Chief Engineer,  
Bridge Line, 
N.F .Railway, 
Maligaon, Guwahati-1 1 
Inspector, 
Bridge Line,N.F.Railway, 
Rangapara, North, Assam. Respondents. 

By Advocate Dr.J.L.Sarkar, Railway Counsel 

ORDER (ORAL) 

M.R.MOHANTY,V.C: 

Heard Mr. T.C.Chutia, (assisted by Advocate Mrs. 

Bandana Deka) learned counsel appearing for the Applicants and 

Dr.j.L.Sarkar, learned Standing Counsel appearing for the 

Respondents/Railways and perused the materials placed on record. 

2. Following 12 persons, earlier, have approached this 

Tribunal by filing O.A. No.77 of 2005 seeking a direction to the 

Railways to absorb them in regular Establishment, for they served the 

Railways, as alleged, prior to 31'  March, 1987. 

Shri Phatik Choudhury 
Sri Biswanath Mandal 
Md.Abdul Rahim Khan 
Md.TayabAli 
Shri Subhas Sarkar 
Shn Tapan Chandra Dey 
Sri Kripa Sankar Tewari 
Shri Gautam Sarlai 
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Shri Ram Pratap Bharati 
Sri Kanaiya Goswami 
Shri Sajal Dhar 

12, Md.San Mahamad Au 

The said Original Application No.77 of 2005 was dismissed on 

07.06.2005, on the ground of limitation. 

Being aggrieved, the aforesaid 12 Applicants approached 

the Hon'ble Gauhati High Court in Writ Petition No. W.P.(C) 5188 of 

2005. while affirming the dismissal order dated 07.6.2005 of this 

Tribunal( rendered in Original Application No.77 of 2005) the Hon'ble 

Gauhati High Court on 22.07.2005, made following observations:- 

1tHowever the dismissal of this petition will 
not be a bar on the part of the Respondents 
authority to consider the representation, if 
any, filed by the Writ Petitioners within a 
period of six months.." 

No action being taken by the Respondents/Railways, this 

Tribunal was again approached in Original Application No.2 1 of 2006 

and a direction from this Tribunal was obtained asking the 

Respondents/Railways to consider the grievances in terms of the 

observations of the Hon'ble.Gauhati High Court. 

It appears from Annexure- 14 dated 18.06.2006, that the 

aforesaid 12 Applicants were called upon to substantiate their case by 

furnishing details vide the Respondents' office letter dated 16.6.2006. 

It appears that the persons (named Shri Rain Pratap Bharati and Shri 

Kannaya Goswami(Sl.Nos 9 & 10 respectively of the aforesaid list) did 

not respond to the said letter dated 16.6.2006. However, rest 10 

persons were called upon under Annexure-14 dated 18.6.2006 to 

furnish the following informn:II2 
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Name:- 

Father's name:- 
Date of Birth:- 
Permanent Address:- 
Present Address:- 

Educational Qualification:- 
Personal Marks of Identification:- 
Office, Department & Place in which initial 
engaged and date:- 

9, 	Office, Department & Place in which finally 
discharged- 
Date of discharge and reason for the same :- 
Whether employed at present, and if so, 
details:- 
Two attested copies of casual labour card or 
any other proof of his casual labour service:- 

Attested copy of Photograph and attested Lii:- 
Character Certificate issued by a Gazetted 
Officer:- 
Certificate of identification issued by Gram 
Panchayat/Sarpanch/Mukhiya:- 

It is stated that the aforesaid 10 persons furnished the details( shortly 

after 	18.6.06) 	and the final 	order was passed by 	the 

Railways/Respondents under Annexure-4 dated 02.11.06. Relevant 

portion of the impugned order under Annexure 4 dated 02.11.06 reads 

as under:- 

uthe  issue involved is whether Rly Ed's letter 
dated 04.3.1987 has been complied with in 
case of he applicants. From the O.A. and 
representations dt.06-4.2006 submitted by the 
applicants and from the submission of their 
learned counsel t is understood that the 
applicants are aware that the cut-off date for 
submitting representation for absorption  of ex-
casual labOur n the Railways were 31-3-1987 
as per Rly Bd's letter dated 04-3-1987. Now 
the question is that whether they had 
submitted representations for absorption 
before 31.3.1987. Previously also their appeal 
were turned down on the ground that they did 
not submit the representations within 
31.3.1987. The whole issue has been re-
examined in compliance with Hon 
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CAT/GHY's above order. For the sake of fair 
play and justice, a committee comprising of 3 
responsible officers were constituted to 
ascertain whether they had submitted their 
representations before 31.3.1987. The 
Committee extended them opportunity to 
submit documents in support of their claims, 
that actually they had submitted their 
applications before the cut-off-date i.e. 
31.3.1987. The committee also checked the 
supplementary casual labour register of 
Dy.CE/Br/Line office. From the document 
annexed with the O.A. it is seen that in cases 
of 6 applicants the date of applications are 
before 31.31987 and in cases of rest the date 
of application were after 31.3.1987. It is to. be 
mentioned here that the dates mentioned in 
the applications are written by the applicants 
themselves. Also they could not produce any 

submitted before 31.3.1987. The Committee 
also checked the supplementary casual labour 
register and it was found that 3 applicants 
names Sri Kannaia Goswami, Sri Ram Pratap 
Bharati & Sri Subhas Sarkar are not available 
in the supplementary casual labour register. In 
other case, the applications were received by 
Dy.C.E./Br.Line's office on 21.4.1987. It is 
pertinent to mention that 2 of the applicants 
did not turn up to present their case on th date 
of documents verification. They are Sri 
Kannaia Goswami & Sri Ram Pratap Bharati. 

In view of the above it is concluded that 
neither from the documents submitted by the 
applicants, nor from the dociments available 
with the Railway it could be proved that they 
had submitted their appeal for regularizatjon 
in the Railways before the cut-off-date i.e. 
31.3.1987, which is the norms decided by the 
Rly Bd. And therefore after due consideration 
it is held that the case of the applicants do not 
have merit for regularization in the RIys as per 
Rly Bd's order dt.04-3-1987. Hence the 
representation dt.06.4.2006 is disposed of. 
This is in compliance of Hon'ble CAT/Guwahati 
order dt.2 1-3-06," 

6. 	Being aggrieved by the aforesaid order under Annexure-4 

dated 02.11.2006 of the Respondents, the present Applicants, (8 in 

Nos) have filed the present Original Application under Section 19 of 

the Administrative Tribunals Act#L7 



By filing a reply, the Respondents/Railways have tried to 

support the order passed under Annexure-4 dated 02.11.2006 and 

raised the question of limitation. 

The impugned order under Annexure 4 having been 

passed on 02.11.2006 and this Original Application having been filed 

on 19.03.2006, it can not be said to be a case barred by limitation. Of 

course, the Original claim is grossly time barred. But for the reason of 

the observations of the Hon'ble High Court dated 22.07.2005, the 

Railways were bound to give consideration to the representations of 

the Applicants. In the present case/OA we are to examine as to 

whether the Railways have given consideration properly or not. 

By filing a Rejoinder, the Applicants have tried to say that 

impugned order dated 02.11.2006 was not properly drawn. 

At the final hearing the learned counsel for the Applicant 

pressed the case in respect of only four of the present Applicants; 

namely; Applicant No.1.( Shri Tapan Chandra Dey), Applicant No.2 

(Md. Abdul Rahim Khan), Applicant No.4 (Biswanath. Mandal) and 

Applicant No.5 (Kripa Sankar Tewari); who claimed to have 

submitted applications (for being taken back to casual labour 

establishment regularisation) before 13.03.1987 through the Bridge 

Inspector of Rangapara North of N.F.Railways. 

It is the case of the learned counsel for the Applicant that 

without examining all aspect of the matter (that the Applications of 

present Applicant No.1,2,4 & 5 ) were received by the Bridge 

Inspector at Rangapara, of North 	N.F.Railway, well before 

31.03.1987) the Committee of three members of the Railways jumped 

to the conclusion that the those four Applicants failed to substantiate 
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the submission of their claims through application before 31.3.1987. 

12 No doubt the initial onus was on the Applicants to 

substantiate that they submitted their applications for regularisation 

well before 31.3.1987. But for the reasons of the fact that there are 

certain endorsements, stated to be of the Bridge Inspector of 

Rangapara ( North) of N.F.Railways on their applications, the onus 

shifts back to the Railways to substantiate that stand taken by these 

Applicants(that they submitted applications well before 31.3.1987) are 

not sustainable. In the present case, the Bridge Inspector of 

Rangapara North of N.F.Railway has been made a party Respondent 

No.4. But, in the reply filed by the Respondents/Railways, there are no 

whisper about him, his Rubber Stump /Seal/ his Signature on the 

Applications of the Applicants. While filing reply the Respondents 

should have transparently answered about the seal and signature of 

the Bridge Inspector on the Applications of the Applicants. The 

committee set up by Railways, did not care to examine the Bridge 

Inspector/his alleged signature on the applications of the Applicants. 

The Committee set by the Railways to examine the case of the 

Applicants, in our considered view, failed to reach the truth or 

otherwise of the point in issue and, therefore, we are constrained to 

hold that the decision dated 2.11.2006 was out come of miscarriage 

of justice; especially when, as per the Applicants, names of some of 

the Applicants are available in the Live Casual 

Register/Supplementary Live Casual Register, leading to a 

rebuttable presumption that the Applicants were rally working in the 

Casual Establishment of the Railways prior to 31.3.1987. 

13. 	In the aforesaid premises while quashing the impugned 

order under Annexure-4 dated 02.11.2006 (with regard 
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Applicants) the matter is remitted back, to the Respondents with 

direction to that they should re-examine the entire matter in respect 

of the four Applicants (named in para-lO above), and grant them 

necessary reliel, as due and admissible on merit 1  within a period of 

three months from the date of receipt of a copy of this order. 

14. 	With the aforesaid observations and directions this 

Original Application stands disposed of. Send copies of this order to 

all the Applicants and all the Respondents. Free. copies of 'this order 

be also supplied to the counsel appearing fàrthe parties. 

(kHUSHIRAM) ".. 
',MEMBER(A) 
	

VICE-CHAIRMAN' 

LM 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH. 

O.A. N0.$/2007 

Tapan. Oh. Dey and Others. 

Applicants 

-Versus- 

- 	 Union of India & ors. 

... Respondents. 

syrsis 

This application has been filed challenging the 

order dated 2.11.2006 issued by Railway authority in co 

pliance with Hon'ble cAT, Guwahati order dated 29.3.2006 

in OA W. 21J06.  The applicants submitted representations 

before the Railway authority well before cut off date i.e. 

31.34967 for regularisation of their services as per the 

rules of the Railway. In the earlier occasion the Railway 

authority did not consider this fact. Therefore, this 

Hon'ble Tribunal vide order dated 29.3.2006 directed the 

respondents Railway.authority to coflsider the representa-

tions submitted before the authority on 31.3.7. The names 

/ 	of the petitioners appeared inthe supplimentary casua' 

labour Register and they have serial number in the Register. 

But the Railway authority though found the representation 

filed before 31.3.87 and names of the applicants are 

found in the casual oabour register, yet vide order dated 

2.11.2006 hwas rejected the prayer of the applicants. Hence 

this application before this Hon'ble Tribunal. 

Filed by 

*i~ 
Advocate 

4 	 - 



IN THE CENTRAL ADMINISTRATIVE TIBL, GWRMJ BENCH. 

O.A. No.5- /2Ø070 

Tapari Ch. Dey and others.. 

Applicants. 

versus- 

Union of Indja & Ors. 

... Respondents.. 

LIST.OF DATES 

Sl. No Date 	Particulars 	jmnexure 

1. 	29.3.06 	Order in OA No. 
- 	-- - - 	 -I 

passed by this Hon'ble 

Tibunál. 	 J. 

	

20.9.01 	Railway notified letter 

for absorbtion Of the 

casual labour who had put, 

in thinnum 120 days casual 

service in Railway Deptt.,, 2 

	

17.1.03 	Railway lettex regarding 

absorbtion of ex-casual 

labour whose names appeared 

in leave Register and Sup 

lementary leave Register. 3 

	

21.11.06 	SDeakina order ns1 in 

Pg. No 

U 

17 

19 

21 

12 • 3.87 

óompliance with order dtd. 

29.3.06 in CA No. 21J0 

in CAT.. 	 4 

Renresentations .fi1cd by 
5,6,7, , 24 to the applicant. 	 8,9,10,31 

Filed J,y 	 111& 12. 
Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

-- 

Tapan Chandra Doy, 

son of shri Muflindra Kr. Dey, 

village & P.O. Raflgapara, 

P.S. RancJpra, District-

sC'nitpur, Assam. 

Md. Abdul Rahim Khan, 

son of Late Md. Rani an Khan, 

Village & P.O. Rangapara, 

P.S. Rangapara, District - 

• 	 Soflitpur, Assam, 

30 	Md. $afl Mahamad Au, 

SOfl Of Lte Nazer Au, 

villtge- Agiathuri, P.O. Dapara, 

P.S. Hajc', District- Kamrup, 

Ass am. 

4. 	shri Biswanath Mafldal, 

son of Lakhafl Maindal, 

Village & P.O. Rangapara, 

P.S. Rangapara, District-

sonitpur, Assarn. 

cOntd. . .2. 



.' 	 ,. 

/ 

- 2- 

shri Kripa Sznkar Tewari, 

Son of Lto Boli Ram Tc-wari, 

P.O. Towbhanga, viii- Nahill, 

Tezpur, District- Soriitpur, 

Assam. 

shri sajal Dhar, 

SOfl Of hri Matila]. Dhar, 

village, and P.O. Rangapara, 

P.S. Rangapara, District-

scnitpur, Assarn, 

Md. Tayab Au, 

son of Late Kudrat Au, 

village- Kafliha, P.O. Kafliha, 

P.S. Rangia, District- Kamrup, 

Ass am. 

shri phatik. chowdhury, 

son of Abdul Hague chowcThury, 

village and P.O Rngpara, 

District- SOnitpur, Assam. 

\ 	Applicants. 

- versus - 

1. 	union of India, 

Represented by General Manager, 

N.F. Railway, M1igaOfl, 

Guwahati 

contd. ....3. 



* 	I 

- 3 - 

	 IT 
chief Personflel Officer, 

NsF, Rrilway, MliçyaOfl, 

GuWthati '- 11. 

DCPUtY chief Engineer, 

Bridge Line, N.F. Railway, 

- 	
Maligaofl, Guwahati - 11. 

inspector. 

Bridge Line, N.F. Railway, 

Rangpara, North, Asarn. 

RCSpOfldCfltS. 

DETAILS OF APPLICATIN V 

1. 	PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE: 

Order dtd. 2. 11.2006 19miss issued by 

the AsSistant Bridge Engineer, Office Of the Deputy 

chief Engineer/Br./Lifle, M'ligaOfl, Guwahati- 11 

in compliance with Hcn'hle CAT, GUWahatiS Order 

dtd. 29.3.2006 in OA N0.21/2006 sri Tapan chndra 

• 	Dey and 11 Ors - vs- u.O.I. & Ors.,regusing to 

regularise the applicants in Railway Departmellt 

though the names of the applicants appeared in the 

supplementary Casual Labour Register. 

The applicants further beg to state that 

Contd. • .4. 



I  

the application is made jointlfOr c0pmOn cause of 

action andthe relief sought for herein is identical 

in nature. The applicants are wntitied for regulari-

satiOn of services being casual laboures / cx- casual 

lahoures as per scheme of the Railway BOflrd's letter 

dtd. 20.9.2001 and 17,01.2003. 
4 

copies of .order dtd.29.3.06,letter dtd. 

20.9.2001, 17. 1.2003 and order dtd.2. 11.06 

are annexed and marked as Annexures- 1, 2, 3 

and 4. 

JURISDICTION. OF THE TRIBUNAL : 

The applicants declare that the subject 

matter of which they want redressal is within 

the jurisdiction of this HOfl'blC Tribunal. 

LIMITATION: 

The applicants further declare that the 

application is within the limitation period. 

FACTS OF THE CASE: 

(1) 	The applicant NO.1 was employed as 

casual labour in the Railway department and 

he rendered h is serv ice from 8.4. 82cnwards 

for more than 150 days. His name ji was recor-

ded in the supplementary casual labour regis- 

tor andhis serial NO. in the register is 136. 

COfltd. ..5. 
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The applicant submitted representation on 

12.3.87 for regularisaticfl Of his service 

as per Board's letter dtd.4.3.87. - 

PpplicQnt No.2 was en1oyed as c.sual 

- labour in the year 1976 and worked upto 13.9.83 

for more than 350 days. His name was rc gis-

tared in the casual lzthour register and in 

serial No.113. The applicant submitted re-

presentation for rogularisation ofhis ser-

Vice on 10.3.87. 

The applicant NO.3 was employed in the 

Railway Department as casual labour in the 

year 1982 and he worked for mo than 120 days. 

His name was registered in the casual labour 

register and his serial No. is 119. The 

applicant submitted application on 12.4.87 for 

rogularisation of his service. 

/ 
The applicant NO.4 was employed as 

casual labour in the Railway department in 

the year 118 in the Bridge Department , 

Rangapara and he worked till 15.01.84 for 

more than 744 days. His name was registered 

in thc- casual labour register and his serial 

NO. is 132. The applicant submitted his 

representation on 13.3.87 for regularisat ion 

of his service. 
contd...6. 
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The applicznt No.5 was empioyea as 

casual lour;  in the year 1978 and he worked 

upto 15.5.87 for 374 days. The applicant's name 

aPPOarO 	in the casual labour register and 

in serial No.147. The applicant submitted 

representation on 13.3.87. 

The applicant °NO.6 was errlOycd as 

casual labour in the year 1982 and he worked 

for more than 120 days. His name was regis-

tereci in the csual labour register in serial 

NO.126. He 5ubmitted his representatiOn on 

11.4.87 for regularisatiOn of his service. 

The applicant No.1 was emplOyed as 

casual labour in the year 1977 and he worked 

UPtO 15.5.82 for more thah 340 days. His 

name was recorded in the casual labour regis-

ter in serial nuner 151. He submitted repro-

sentt ion on 12.4.87 for regulztrisatiOn of his 

service. 

The applicant NO.8 was employed as 

casual labour in the year 1978 and he worked 

upto 23.5.83 for more than 223 days. His 

name appc-arqd in the casual labour register 

in serial NO.111. He submitted representation 

contcL. .7. 

I 
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on 11.4.87 for re gularisation of his service. 

All the applicants were employed in the 

Bridge Department, N.F. Railway, 

Rangapara. The represent at ions submi-

tted by the applicants are annexed and 

marked as 5,6,7,8,9,10, 11 and 12. 

The apPlicants further beg to state 

that they have worked for more than 120 days 

and their names appeared in the casual labour 

register s  Hence, they are entitled to be rogu-

lrised as per scheme of the Railway Board 

datod 20.9.2001 mnd  17.01.2003. But the 

Railway outhority vide order dtd.2.11.2006 

arbitrarily and whimsically 	rejected 

the prayer of the applicants for rogularisa-

tjon of their services. The Railway authority 

has not considered their cases oven after names 

are found in the supplementary casua' labour 

register. The Only ground has been stated that 

some of the applicants has not preferred 

repre sentat ions before cut-off-date i.e. 

31.03.67. They only look for technicality, but 

did not look Or give importance in the spirit 

of the scheme. Moreover, having admitted that 

the names of the applicants appeared in the 

çcjister of the Railway BOardS  +hc 

COfltcl. .. 8. 
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Railway. authority ought not to have passed 

the imugnod order dtd.2.11.2006. The said 

Order is liable to be set aside and quashed. 

5. 	GROUND FOR RELIEF WITH LEGAL PROVISION: 

Illegal, arbitrary, whimsical land 

iscriminatory action on the part of the res-

pondents. in Passing the impigned order dtd. 

2. 11.06 withlut considering the case of the 

petitioner on merit as well as on hurninatarian 

ground whereby the applicants have been depri-

ved of their legitimate claim for regularisa-

ticn of services as group 'D'. 

69 	DETAILS OF REMEDY EAUSTED: 

Representatioos submitted by the 

applicants are not considered by the railway 

authority. This application is preferred 

against the order dtd.2. 11.06 passed by the 

Office of .  the Deputy chief Engineer/Br./Line, 

Maligaon, Guwahati-Il. 

7. 	MATTERS NOT PREVIOUSLY FILED OR PENNING IN 

The matter was filed and disposed of 
I 

and not pending in any other court. 

contd... 9. 
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8. 	RE LIEF SOUGHT FOR 

in the promises as stated above 

it is hurrbly prayed that this Hcfl'blO Tribunal 

would graciously be pleased to pass Order! 

Orders Or directions to the respondents to 

absorb the applicant in Group 'D' post as 

per scheme of tho.Railway Board by setting 

aside the irTpugnod order dtd.2. 11. 2006 

Annexuro- 4).. 

Records of. the case may be called for 

including the Labour Register from the Rail- 

way authorities. 

INTERNAL ORDER : 

Direction may be given to the res- 

pOdeflts to produce the supplementary casual 

labour register and to keep 8 posts of Group 

'D' 	in the Railway department vacant till the 

disposal of the case. 

APPLICATION NOT SENT BY POST : 

PARTICULARS OF THE POSTAL ORDERS: 

COfltd...i0. 
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12. 	LIST OF ENCLOSURES; 

Order dtd. 29.3.06 and 2.11.06. 

Lettefs dtd' 20.9.2001 and 17.1.03 

Representations of the applicant. 

VERI CATION 

i t  Shri Tayab  Ali aged about 45 years, S3n 

of Late Kuddrat Au, resident of Village Iniha, P.O. 

Kaniha, P.S. Rarigia, Dist. Kamrup, Assarn, on my behalf 

and on behalf of other applicants as authorised me b 

them, do hereby verify the statements made in paragraphs 

(2- are true to my knowledge,those 

made in paragraphs L (j 	 being 

matter of records are true to my information derived therefrom 

which I believe to be true and the rest are my humble sub- 

mission before this !-bn'ble Tribunal and I have not supprs "  

any material fact. 

4)cj I sin this verification on this the 	th 

day of March, 2007- 

Appi Cant. 
/ 

/ 
/ 



•T. ANNEXURE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GIJWAHATI BENCH. 

Original. Application No, 21of 2006. 

Date of Order: This, the 29th Day of March 2006, 

THE HUN'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN, 

1 	Tapan Chand ra Dey 
'4 	 S/0 Shri Munindra Kr, Dey 

Village & P.O: Rangapara 
• 	P.S: Rangapara 

• 	. 	Dist: Sonitpur, Assam, 

2, 	Md, Abdul Rahin Khan 
S/o Late Md, Ranjan Khan 
ViUage & P.0: Rangapara 

• 	P.5: Raiigapara 

• 	Dist: Sonitur, Assarn. 

• 	 .,-; 
 3. Shii. Kanaiya Goswarni 

	

I' 	\ 	S/a Shri Bali Narayan Goswami 

•ç: 	
.:) 

Dist; Soni.tpur, Assam, 

Shri Kripa Sankar Tewari 
• . 
	I 	S/o Late Boli Ram Tewari 

P,0:Towbhanga, Viii: Nabill 
Tezpur, Dist; Sonitpur 
Assam 

5, 	Shri Ram Pratap Bhaati 
S/a Late Seitya Na rayan Bha rati 
Viii & P.O: Rangapara 
PS: Rangapara 
Dist: Sonitpur, Assam 

Shri Biswanath MaHal 
• 	S/a Lakhan Mandal 

• 	Viii. & P.Q: Rangapara 
PS: Rangapara 
Dist: Sonitpur, Msain. 

Md, San Mahamad All 
S/a Late Nazer AU 
Viii: Agiathuri 

• 	P.0: Dadara,P,S.HajO 
Dist: Kamrup, Assam 

Sri Phatik Chowdhu ry 
• 	'•- 	S/a Abdul Haque ChowdhurY 

Viii. & P.0: Rangapara 

ii 
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P S RanCJcP? 
Dist Sofl'.tPU 	Assalli 

Sb ri Sa al Dha r 
/o Shri Matilal Dhar 

& P.0: Rangapara 
P'Sj RangaPara  
Dist 5on3.tpurj Assarn 

10 	Md Idyab AU 

5/0 

Late Kud rat AU 
VI1L& p.0: Kaniha 
PS: Rangi 
Dist: KarnruP, Assarn. 

Sb ri SLIbha5 Sa rka r 
Sb 0 Shri Ludhir Sarkar 
Vill-: Narendra Palli, Rangapara 

P.O. & P. 	RangaPa."B 
Dist 	onitptr, Assa. 

12 	Sh ri Gautham Sa rka r 

GQ 	
S/o Late ShaSi BhUSafl Sarl'?r 
Viii- Namanlgaon 
P 0 & P S Rangapara 
Dist SonitP 	Assarn, 	

Applicants 

& 'Mrs . NNath. 
Advocate Mr. T C, Chutia, 

Ms . CboubU  

Versus - 

• ••i 	

'• 	
i 	

The Union of India 
Represented by General Manager 

N,F,RailY' 	
ali9a01)  

Guwahati - 11. 

'; 	
onne Ihe Cha.ef Fe rs 	

OffiYf r 
igaon C, 	f Ei 

BridC Line, N.F,R3i3Y 
M 11.  Guwahatl 

4. 	InspeCtor 
Bridge Line, N,F,Ra11\/aY 

• 	: 	

ReSP0fldt5 
RangaPara North, Assam. 	

.........  

By Mrs. B. Dcvi counsel for the Railways. 
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he appl1cants 12 in number , have worked in the 

I 

:4 	
){ 

Bridge Line , N F Railway , Rangap ra -io r no re tIan 120 da's il 

Iti1 
as cl 	

started asu a labourers They 	
working in the Railway 

• 	• 	. 	

: 	 -. 

1't 	
l4 

: department ifl 
the year 1975 and some of them had worked 

I 

r: 	
$ 	

till 1984 and thell names have been recorded in the service 

I eco I d 	casiia 	labou t 	Some of the applicants received 

... 	.t • . 	•: 	• 	. 	• 	• 

I 

I 	I 	
pe rinanent sala ry alonQwith bonus But the respondents have 

dropped them from service . ThaPPlicaItS Ijavç 

J 	t' 
'I • :4'qi4*:.Pf2'4 	 . 

sIbmitted seve I al rep resentations and fo r non conside ration 

the same has forced them to approach his Tribunal by 

i • 	 •'•• 
of 0 A. No 77/2005 praying for 	direction upon the 

fIf 	- tot 	bsolptiOfl in Group 'D' posts 	The sad 

O 	was dismissed vide order dated '7 6 20t)5 Ofl the ground 

j
of çlay However, the matter was taken befmre the Hon'ble 

Hii Court in W. P (C) No 	518S12005 and th H9n'ble High 

Court vide Older dated 2 7 2005 passed the ordel , relevant 

portion of which is rep roIuced below 

• 	 • 	

• 

In view of 'he specific plovsiol1 1under 

4 , 
the Act, we find that the lea med rribunal 

in passing the impugned order has committed 

I no illegality and hence th7e petitioners at e 

not entitled to get any relief, Accordingly, 

the petition shall stand dismissed However, 

the dismisSa1 of this petition will not be a 

-, '°• 	• 	 bar on the part of the Repondent autboritY 

• 	 • 	
• 	 to 	consider the 	represetati0ni 	i 	any, 

• 	 •J 	• 

• 	••• 

, ''•'i 	
c 

, 

1 1 	• 	 • 

'1 I 	• . i 	 • 	 • 	- • 	 • 
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filed 	by the 	writ pet.i4ione s 	within 

period of six months I  

c  

In furtherance 	of 	that order 	the pp14caIts 	have 	fil d. 
)

MY 

r ep resentations which we e rej eLted by the responderts b 

	

the Annexure 1 order datEd 23 9 2005, relevant 	ortiDh 	f 

which is quoted below 
I t 

7  Accordingly, 	the Competent ALIO rity  

has consider the 	rep resentation ,  00 the 

appliLants in compUance of the above order,  

7 	 It is observed -that ars per Rilway 	oard's 

letter 	NO 	E/NG/1I 78/CL/2 	dt 	4 3 07, 

circulated vide GM(P)/MLG letter Jo E/57/0 
7 

fr'--'- 	Pt XI (C) dt 13 3 87, all the Casual Labour 
y OcntpN 

''ere 	asked 	to 	apply 	by 	31 	37 	f o r 
rM  

el 	 onside ration of their cases to Deputy Chief 

H 	Na7ati: (f7 

representation within the stipulated period 

i.e 	ii.i.o, 	-r1J1Le 	lL1 	names IILI. 	L7 
- 

{ the 	Live 	Casal 	Register 	It registered 	in 	u 

is 	not 	P0 sible 	to 	accommodate 	them 	at 	this 

distant 	date 	" 

The grievance 	of 	the 	applicants 	is 	that 	their 	claim 	has 

been rejected 	on 	the 	ground 	that 	they 	have 	not 	preferred 

• 	 •• 
- their claim 	before 	the 	respondents 	before 	the 	cut 	off date 

i e 31 	87 	Being 	aggrieved 	the 	applicants 	have 	filed 

thiTeekingforhefollo/iflgrelie '  

In 	the 	premises 	as 	sta ted 	above 	it 	is 
7  

humbly 	pra 7 ed 	that 	this 	Hon'ble 

Tribunal wo U 	graciously be plsed to 
• -.7 	• &•r y - . 	- 

pass 	order/orders 	s 	directions 	to 	the 

iç 

• 	• 	••.• •-• 	
• :-' • •- 	 • 	 - 

\\ 
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respondts to absorb the appijc 	in 
Group 'D' post as per scheme ,  of the 
Railway Board and as per Railway 
oarcIs 	letter dtd, 	43,87 	setting 

aside the impugned order dtd 28 9 05 
(annexl,rc 1, passed by Respondent o 3 

;i 

(b) 	Diiections fl)dy 
be givegito respondents 

to register the llames of the applicants 
r 

in the Live Casual Register and to 

absorb the applicantsi the Grotmp 
post, 

4 	
'\' 

(c) 	Pass such d n y o i dem 
V 

r o rde rs as to 
give complete relief to the applicants 

zf 

wilich the Hon ole TJibL)mal mncmy deem fit 
and P!ope, -p 

< 	 -- S 	 • 	 .,, 

	

r4 4 _ 2 	 'H T, CI) Ll L 	
Learned counel appeamed f 

or the 

	

r 	> 

-&pplicants and! Mis 	B 	
Dcvi, leamned co1m1spl rephesemited 

44 	 ?' 41 	

tileRaila1s 	I/hen the ' :;atter caine Lip fot 	onsideratogi c  

r CIU±ia tea , ned counsel f r the appljLamlts submitted 

that i the applicants have al reddy annexed some 
doctients wiu 

the 0 A to show th t they have pi e fe m oct the 
LI cia i:n 

fact 
not 	beeions1de,ed 	by 	tj 	 II I  

appl atio,i of mind 	Counsel 
f o r theapplicants Submits 

that applica,ts will be satisfied if a direction is issued 
to the Iespo ,

)dents to consider the case of 'the applicapts 

F 	
basis 	ff1 

Aw 

COLlnSu - for the respde,,ts submits that suth 
) 	I cc ou 17SC will meet the 	Js of Just Ce 	nd i tue t e fom e she has 	o objection in adur - in9 SUCh eCj CiSC 	rhis 7 tibulhl 

44 - 	

- 	 I 
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ls 	1L.0 	th 	d 	0) 	
u1 	th 	ndc 

ii 	
of 

just ice 	1 	o 	tIi c 1 I ibun 1 	di ects 	espondent No 

• 	or any othe i competent autho riY 	as direc ted by him to 

h csider repeSefltati0t 	f  o r 
wich the applicants are at 

libe rty to 	
esentatiOn file comp ehensiVerep r 

longwith all 

documents withO a pei jod of two weeks from today
1  The 

concerned respondent shall. cons.Ldet and dispose of the same 

• • within a time frame of three months from the date..O 

I eçeipt 
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NQ. 8 157/0 Pt.XZIX(C) 	- 

M4it1c G4(CON)fMic, :,#z  
All PQD 	All 1ui, ar.o0, 

Dy. CME/ WRQs tmwe, All DAO,, W*O/wij5, t,nws, All AENe1  sr. DEN/I'ji 	DN/'ip , 
AIX Are* Itnager, Zl s. eN(D), OSb,4Ny • 	 All Non-nivis.10 	iecc Unjt! All $pO ,.•,, The OSAFRCU, NFU, AIcarRA & 

AbeOp.tjo in the r4lways Of- c.oCsu*. 
-srne on thp LV/upp eRent 

L.abour Regliste r . 

A Copy Of RaLly POardin Letter wo. 99/01/19 dt*j 2019,2001 ( 	No.190/2001)  ibovo subject 1 Jel Xr inform 1°sfl1•e. -' ssry scion. Sear'8 earlier 
• and 20.2,2001 as reexret1 to. in 

W.rf Circuisted m urd 	* . 	 . . 

ThjQfjco 
1 1/91/i,, i 9  dt. 25.1.91 RECT 

10,.90 RPICT 9,E/227/144pt(c) 
' 

RCT 9i4 E/57 Op, dtcl 

cOpy Of th Rily Omrcr 	tter o,r (NO) • 11/9 /CL/19 dated 20.9.01. 	. 	-• 

Abecrptj0 in the. Rellwjwyn Qt j lebo borne On the Live/up1enty Liv. Cai,j--
Labour Rte, 	• 

In to 	Of 	6 GE this Mthy. l*ttcir Of even number dnttj 28,, 	
re4xjon of upper ae limit 

- 	 -, 	- 	Cotd.,.2. 

Lerhfi&trbttrnc0py 

et 
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for abeorptton of •x-eaua1 labour bern. in Live. 
. - •Caaual Isbour/ 	 Labour 

hee been indcled upt& 40 year 	in the a.e. of 
.1 canard 	CSndLiat. 43 yearsin the o 	of oeC eand jd.ate m.  

- end 45 yeara in case of sc/h 	sndidat a s provided 
that they hwe put 	iinimuc 	3 .yer4rs isarvtc. In co 
fluOui apells *!* per tntructión ootaiei in thig 

• 	-: .ifliiter' a,  letter )O, P, (Nfl/YI/c/2i dt1t.27,l.9jaact 
• 	• 	. 

. with their letter 14o.(wc/ 	dtd,(l. 1.99 . 

0 2. 	. 	 .Thc question of remslofminimua three y.ar • 0 	 .--•--. 	.-.- 	 ..,-- 	 ,-.-.... 	 .. -. 	 --. - 	 - 

• 	
0 eervee cendittoni 

( continu4bs Or bro)en) for the 
.upose of grant of age rel.xtion t 	x.ssu 	lahour 

- 	. 

• 

• 	-mentionot 	•bove hap beenta}ten up * 	in the PN14tPX • 0 . 

.•• 	 - 

. 

vidseçenda ittm !o.4172
-  

0O. AIRP has 	lO taken up 
the cuestion Of itflflouflcthq 	ppir a. limtt. The matter 
has beencsrafullycon$idereby this iini*try, 	tt hse 
beqn decided that in partial :difice,ton of the i- 

- 	

0 

- 	truction Quoted shOve the oxensur1 labour who had. 
put in minimum 120 devacau,j service, whether conti- 
namus or in broken spells $nd'wo, t. initially engq.d as 

• 	 - 	-• 	

0 	•0 *suaX lbOuti within the preserthed  000 limit. Of 28 •. .- 	
- 	

•0 
0 yearp for qenert- can .did a tes end. 33 yoör for sC/sr 

Canddater would 	e oiven aqe 	ltxtt'n upto the upper 
- - . 	 -- 	

... 	

...•- 
0 

• 	 • 	- 

-.. ago limit Of 40yor 	in C'M se.,~Of ieners1 cndtdate 	an 
43 years in case Of CBC condjdfcteo and 45 yesrs in case 
of 	c/r candit1ate. OtPer prcvijón5 fr their 

• 
0 	bsoiptjon in C rOUP 'D' will. remiajn' unaltered. 

0 •  . 	 Z- 	 - 	 0 '  

3, 	t has also been ciecjtlecj tbatttha ex-adausi 
0 	

•. 	

0  labour who waVe alligihie 	respect oE: the ebove. modt 
0 fte&t ion will he cOnittr1 f4ir ob,orpton with pros- 

pectiva effict. 

0 	•. 

- 	 P• 
4. 	0 	 Ple..e ocknow1ece resipt. , 
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AL IS further darificd that Czle!d1 	dlIQ ( ) Lflj)Qt)Iit 1 	 fill up the bdcktog of Prs&ribed rntakQ,Ju(Jl could o1 
fUled up due to vanous r(asois (win 

Aupttt 2(X f the. dte wh 	the ordy of 11lsf.iiig  if 	 extudI 	CO1)fl5cjOfljIt 	fl)tfl1tI 	 In (jiis  r 	 regard order of I 0%/a 5% 	iiitike  ter 	 taiid moUiii in No 
; 	

. 	. óf Bb d' 1ettt 	, 	(MPP)/22/j,&3 datci 1701 2003((jp enc1osd) 

Please a knowledge reteit 	 I  
, 	 f 	Huid vers1oj will Illôw 

(Ashok Kunr) ' 	
J'rnt Dirctbr Estt (N) 11 L 	

Rlwy Board 
No E(NG)Jf/91/Rp /21 	

Nw Difij, dL 	I)J 2003 
• 	 S  
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Government of lnUkl 	 I) • 	 Minisiry of 	

•p• 
(Riit3 Boarj) 1 	
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/ 	 S 	Offcethe 

( 	 Dy. Chief Engneer/Br/Une 
Mallgaon, GuwahaU—.ii 

No. EW/261/1 PtXV 	 Date: 2. -112006. 

1. 	Taan Chandra Dey, 	 S  
S/oShrt Mun}ndra Kr, Dey, 	 S  
VIllage& P.O: Rangapara 	

5; 

- 	 P.S. Rangapara, 
• 	 Dist: Sohitpur, Assam. 

• 2. 	Md. Abdul Rhim Khan, 
S/O LaI.e Md. Ranjan Khn, 
Village P.o 	nga, 

• 	P.S. Rarigapara, 
'S 	 Dist; Sonitpur, Assam. 

3. 	Shri Kanaiya Goswarnl, 	 S 

• . 	S/a Shri Bali Narayan Gosviamj, 
Village & P.0: Rangapara 
P.S: Rangapzira, 
Dist: 	ftpur, Assam. 	 : 

Shri Kripa Sankar Tewari, 
S/a Late Boll Ram Tewari, 	 S  
P.0: Towbhanga, VIII: Nablil  
Tezpur, Dst: Soriltpur, 
Assarn, 	 S  

ShrI Ram P.ratap E3haratj 	 . 	 . 	. 
S/o Late Satya Narayan Bharti, 
Village & P.0: Rangapara 	S  
P.S. Ranyapar, 

pur 
S 	. 

Mand&, G Sb Lakhan Mandal, 
VfIlage&p.o: Rangapara 	 S  
PS: Rangapar, 
Oist:Sonitpur, Assani.  

5 	
7. 	Md. San Mahamad All, 

S/a Late Nazer All, 	. 	. 
• 	VIII: Aglathurl, 

P.O: Dadara, P.S: Hajo, 
... Dit: Kamrup, Assar..... .....,.. ,t 	

.? 

P122  

certi.Ito 

S 	S 

:,5 
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.k 	 / 
S/ci Abhul HaIue Chowdhury, 	 I 
vge & P 0 Rangapzra 

aPra,  
t.SOflpu r, AssalTi. 	 V  

9, 	Shd SzjaIDhar, 
S/o Shri Matdat Dhar, 

. or 
VV. 	 V 	

Vt 

- 

V 	 V 

Subtias Sarkir, 
t:S/o ShSudhIr Sarkar, 
..Vlltage Narendra Pailt, Rangapara, 

4. 
Dt:Sor,AsSafll. 	V  

Shri Gautham Sarkar, 	 V 	 V  
SJQ Late$haSi Bhusan Sarar, 	 V 

iillnc Narnarluaoflt, 	 V 	
V 

V 	
' 	 ' 	---------- 

V 	p.o & P.S 	gpara 	 V 	 V 	

V 

Applitantg.  
V 

Dst Sonapur, .ssam 

Spng oer in compflance wh 	on tbe CAT/GahaU'S 
ñ Tapan Canth V 

order dt. 23-2006 	OA No. 2oO6 

i4 	 11 	01 & rS 	I  

by Srt Tapn Chandr Rt- Repesefltat1Ofl dt 06-4-2006 submted 
1T:Ors ('Ican 	of QA No2iI2OO in CAT/GHY). 

r 
wiTh the above order has passed tfle 

competent authority n compRance 
spflg order as under - 

1 	"Ho 	C14T/Guwi2hatt vde their abcioe order have thrected the Responle1'U No 3 oi 
n'ble V 	V 

an 	other Comnt Autho 	to consider the repre 	for wJüch the appIi1 VLt9 are at V 

1itrty ofde a.compreIwnShe iprentatiOfl alongwitli the dOTtk!UL. 	V V 	 V 
V 	

V 

7w Ahnt5 	e subnutted their joint MTMBO 	dtd O6-2OO6 
I 	I 

to honour and comply with the order of jcuui 
Underfiig ned 	s duty bound 

w deds and after due 	nsu1er'aw the following order 
Accorthngly the 	se has be 	exømned 
h45 been pas- 

V : 
	

V 	Contd..P13 
V V 	V 	 V 

F,Kflc", 
Dt Sontpur, Assam 

10 McLTaYbAh ,  
Sb6 1,.at.e Kudrat Alt 

tvtage  
- c 

: V  

1! z.  

V 	- 
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The flpplica n a w their Yepresenlatwn hiwe 4rrn4 that t1y had worked a aul hihour 
,-  ift:the N14 Aa  aivays Zfl fix depU ofTh-u-ige Luw ozr W751984hi thffene ocPao?;q and hav' w6i*ed , ?59re than 120 days Also they have clapned that they IqO uub,rutLed 7VI&WnIation far 

Tt.glLlurizaezcifl of thetr srroicu bcfor 31-3 1987 as pr LcJwme afialcuay Authonty, AcccrrdLng 
to iheui wmeoftheirrntans flubpnilfeä hejom 31-3-1987 &m niisplaced dnd aga*i they 
hadszthrnifted4i /ie mohth ofApril' 1987 a pçr adz4seby heBrigc Line 

• M* Nowthey'h èi4uiuxlfor aiso?ptton m the Gr-'D' cult gory as pr Rly Bd's letter dt 04-3-1987" 

• • Hon 7ileT/GRy while disposing oftlwj)A No,2112006), vide their ord 2932OO6 
had mentioned that the learned counsel for the applidant have aJzdy annexed sóñze'docunwnt-s.. 
with the CA to lw that they have preferred their claim well be]ire the cutff date i.e. Al  
31-3-1987 and that fact ias not bcen considered by the rcspondeniswwwui applicction ofriind. 

R]yBd'sletter 
 li 	•thin io the'applicants. Fn the CA and resenhition dl 06-4-2006 subnutted by the app&ants and from t 	o t ir inwd coun.el it is understood that the applicants are aware that the cut f-date foru irutting replvscnfation for absorption of ex-casual 1abour in  the  Railw s we 31 3-198Y' as per Ply ,3a's letler dt 04-3-.1987 Nw the question 15 that whether they ha 	jgjtte presentations for absorption befórc31-3-7987. Prcvioisly also their uppeal w ere twiw4jle n on the ground that they did not 

	

submit. the ?vpre4entationa within 31-3-1987. The whole isüJe has been re'examined in 	/ compliance with Hon'ble CAT/GI-fY' atxree order. For 11w sa of fair play nd justice a corn niiUcc anuprising of 3 rcb'ponsit/lc officers- Were donstituted Ib ascertain whether they had I sunniIied their represehtatioiw beje 31-3-1987. The conimiite. extended then opportunity to SU 	ocumen5 inH Ipport 	the ir cia c that actually They had szthiiiitted their apT)lic(d ions before 	1 1thc c4t<iffdate  i.e. 31-3-1987, The wninWee alsqi checked the 7plsmeri1ary casual lalour register of D'y. CE/13;yLirw office. Front the document àniwxêd wh 
' the CA it is sn that in iasss bf 6 a wliajriis thedate o 	i1catiois are be b'c 31.3-1987 and In cthcs of n1le date of • ictilion ux after 31-3-198 t is Jéh 	iedhcpthat lie datei mentoncd in the a licilfions ape writtEn 	ne a liaitth) Lheseives. A1.9o7o):JTjt pro u.t any dounmnt to prove that the app1ictwns were suIiiruLtu t'eJoe_.3i3-k97J e  also checked he supplementary cusual labour registé and it wa fçzid that 3 

	
IWA  applcante notIi Si'z 	GOq417, Sri Rnin P#atap Dhaiati ci Sn ubha ~ Sarks w!e not// . • 	wailaWe in the sn ppienzentnrij casnul hthor ;egister. In Other c, the appIitioris were' 'rp.n, fl('r:/nfl ;. ' 	 r ')1A1qs?7 T 	• 	 , -' 	 - 	 • • • 	

' 	 j • 	 .' / £. 	
j; 	 u 	.L.. (JI • L,, u u&r ,, 	 . 	 • 	 vJ 	.1, not 4 l-i.lp to re nf the, ii nn 'J 	in!, , 	1 ,.s - 	 - - 

uoswamt & 5nRam Pratap BlIalu ti,
J  

in tdev the abbve it is concluded that iiierfri the.doaemp,nts itted by the appicaizts, noijni  the documents available with the Pcailways it mld be proved hat they had sithnliIted thaiT appeal for re larizat&in in (he Railways before 1f? cut - ffdaLe i4 31-3-1987, which is the nonne decided by the Ply Sd; And therefore after dconsiderntion i is held that the thes of V:e ap"lica,it uwtJiave merit/ar rjrul rization in 0/c Rlya as per ily Bd'spyd o \ 41 	- 98 lence, the 	sentation dl 04-2oQ6 is disposdpf. This is in compliance of \Hoi(blc CAT/Guwahatjdrderdt23o 	- 
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.ThroUgh 1 13I1/rW1-1. 

iePeCted rir, 
1 beg to lay br'iorc you the following fncts Lox' favour 

/ 	
ci' kind cor1ierati0Z) ploniie' 

- 	That nit', 1 	icu reU :1.0 U,C flcxcC1Iifl .tc I In 1 979 frcrn 
unit. The nc1urj pericd lor which 1 was eisied in ciiffcrents 

place are noted below :- 

l 	Fr 	28/1/76 to 6/3/76 	ln.1nLit 	ui lriJic rA rdcrn 	6/3/76 

Fom 11//76 to /5/76 Le-tr ectiofl. 

1 	 jrurtltex In 19t2 to U3 1 wOzi- 	Ufl(jEr 13I1/rPJ/1G/JePtt./ 
I'DQ the period of whIch nrc given bI?low — 

]orn 29/12/U2 to 1//U3 ichuild1n ui 1 i. Io. wk 	1 /9/U3. 
I (; (: 	1.; 	. 1fl M-NLF re cii. on. 

I 	 .. 	1or th fct 	trtod rove 1 hll hc reRtl til to you 
Cz 

it YOU kindlY rect my relliurit.Y poitiofl find Frrlffl.c WY totitu. pgint 
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• IN THE CENTRAL A ! 	IVE TRIBUNAL 
.d ttnch 

GUWAH BNCH I .UWAI+ATI 

(6A. No. 276/20 

4 
Shri Tapan Oh. Dey & Ors. 

-Versus- 

UOl&Ors. 

Written statement on behalf of the Respondents 

That the respondents have gone through the O.A. and understood the contents 

thereof. 

That before replying to the statements made in.theQ,A. rélpondents beg to state 

that Railway Board took a policy decision to absorb all the ex cauaI labourers who served 

more than 120 days continuous or broken and whose names appeared in casual live register 

or supplementary casual labour registrar in Railways as per Railway Board letter No. El 

NGIII-78lCL/2 dated 4.3.87 circulated by GM (P) MLG's letter No. E15710 pt. Xl (C) dated 

13/3/1 987. In persuance. with the above letters all the screened casual labourers were 

asked to apply by 31/3/1 987 for consideration of their case to the competent authorities 

within a stipulated period i/3l87. Those who submitted their representation after the cut 

off date could not be considered for regularisation. 

That the matter of their employment relates to very old period and the records of 

that period are also not available; The application is barred by limitation. It is stated that 

the applicants earlier filed O.A. No. 77/05 which was dismissed on the ground of limitation. 

The applicant approched Hon'be High Court against the order Hon'ble Tribunal in O.A. 

No. 77105 and the Hon'ble High Court byan order dated 22/07/05 in WP(c) 5188/2005 

was pleased to dismiss the writ petition of the applicants. The dismissal was however not 

a bar for the respondents to consider the representation of the applicants.The applicants 

however suppressed the material fact of dismissal by the Hon'ble High Court in this O.A. 



V 
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Copy of the order dated 22/07/2005 in wp (c) 

No. 5 188/2005 is enclosed as Annexure R.I 

That in reply to statements in para 3 of the application it is stated that the statement 

is not correct as per the Administrative Tribunal Act- 1985 and the O.A. is barred by 

limitation. 

That in reply to statements in para 4 (i) (ii) (iii), (iv) (v) (vi) (vii) and (viii) it is stated 

that the statements of the applicants are not correct. For the purpose of giving them 

reasonable opportunity a special committee was formed consisting of three responsible 

officers.The applicants couldn't produce any documents showing that they had worked in 

the period mentioned by them nor they could produce any document showing that they had 

submitted representation within the pescribed time. From the Annexures of the O.A. 21/06 

it was found that the dated of six applicants were before 31/3/87 but they couldnot produce 

any documents that these were submitted to the Railway office by the cut off date. Photo 

copy of the remarks purportedly with a signature and stamp don't indicate that these were 

actually submitted to the office by the cut of date as required under the circular. Moreover 

the authenticity of such stamp and signature which too are without any date could not also 

be proved. Name of the inspector is also not indicated. During the inspection by the 

committee the applicants fail to prove the genuiness of the endorsement of the sp called 

application, and at this distant date ftis not possible for the railways to locate such 

documents. Moreover after comming of the A.T. Act-1985 if the responents had any real 

cause of action they had to 9pproch the Hon'ble Tribunal within period of limitation Itis also 

stated that many of the applicants has been stated to be served in the year 1977,78 and 1982. 

It is reiterated that the application is barred by limitation. 

5. 	Under the facts and circumstances of the case of O.A. deserve to be dismissed 

with cost. 

17 
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VERFLCATIOJ\1 

I, 	.L 	 aged about 	. years, Son of 

Late 	......................... 	.... ........working 	 do hereby 

verify that statements made in para .... . ..... to .....Tare true to my knowledge and 

beUef and I have not suppressed any material facts. 

AND I sign this verilication on this 	 of .. 	.2007 at 

. ........ 

I.  

Date: 

Place: Ka T to Cltl 

/ 
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LTH1TMLAMI 1ST RAT I VE TAI NiNAL. gJWA FtTI IE NcH: 

[iie in Court 	 No. _____ 

I 	I Sri Tapan Ch Dey & Others 	Applicant 41cer.
(S)  

Court 	I 
_JUnion Of Indin & Others 	- Resp.ndant(s) 

rticujars 	: 	 4Qe No 

• 	 Rejoinder 	.1 3 

2 	..•• 	 Varificti.n 	3A 

3,1 	 1E) 29s 	Annuure 13 	- 4. 

4 	 12e% 	Annexure 13A 	5 

5.1 
	

18.20% 	Annexure 14  

Filed ly 
/) 	A4 &Lw 

Adv.cat./(Gleartc) 
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IN THE CENTRAL ADM]INISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. No. 75/07 
Shri Tapan Chandra Dey & Ors. 

-vs- 
UOI & Ors. 

IN THE MATTER OF 
Affidavit- in - reply against the 
W.S. filed by the Respondents. 

I,Shri Phatik Choudhury, S/O Late Abdul Haque Choudhury aged about 46 
years resident of village and P.O. Kangapara. Dist. - Sonitpur ,Assam do 
hereby solemnly affirm and declare as follows. 

That, I am one of the applicant in the present O.A. No. 7 5/07 and as 
such I am well acquainted with the facts and circumstances of the 
case.. As authorized by other applicants I am competent to swear this 
affidavit on behalf of myself and on behalf of other applicants also. 

That save and except the statement made in the written statement, in 
short W.S., submitted by the Railway Authority, which are 
specifically admitted, the rests are deemed to have been denied. 

That with regard to the statement made in paragraph I to the W. S.. 
the deponent has no comment. 

That with regard to the statement made in paragraph 2 to the W.S. 
the deponent begs to state that as per the Railway Board's own letters 
and notifications the ex-casual labourers who have already completed 
120 days as casual labourers , they are entitled to be regularized. All 
the applicants have completed more than 120 days and their names are 
in the casual-live -register or supplementary- casual —labour- register 
in Railway Department. The applicants got their serial no. in the -..  A R , 	casual-labour register which has already been mentioned in the O.A. 

;• 0 	. No. 75/07. Pursuant to the policy decision of the Railway Board vide 
layss::O,•. ietter dtd. 13-3-1987, they have submitted their application on or 

* 	a' 	before3l-3-1987. 

01 
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That with regard to the statement made in paragraph 3 to the W.S. 
the deponent denies the same and in this connection the deponent begs 
to state that once the Hon'ble High Court has allowed to consider their 
representation, the question of limitation does not arise, the Hon'ble 
High Court has taken cogniiance of the case and directed the 
respondents to represent their prayer. 

That with regard to the statenient made in paragraph 4 to the W.S. the 
deponent denies the same. 

That with regard to the statement made in paragraph 5 to the W.S. the 
deponent denies the same and in this connection the deponent begs to 
state that as per direction of the order dt. 29.03.06 passed by this 
Hon'ble Tribunal in O.A. no. 2 1/06 the respondent Railway Authority 
asked the applicants vide letters dt. 16.06.06 to submit documents 
lying with them in support of their claim and engagement as casual 
labourer in bridge organization within 10 days from the date of receipt 
of the letter. Thereafter again vide notice dt. 18.06.06 the respondents 
Railway Board asked the applicants to submit certain particular 
documents as mentioned in aimexure 1 to the letter dt. 18.06.06. The 
aforesaid letters and notice were received by the applicants on 
23.06.06 and 28.06.06 etc. Thereafter the applicants immediately 
appeared before Shri Debnath, an official of Railway and submitted 
relevant documents, 3 copies of photos , character certificates, town 
Committee Certificates, Gaon panchyat certificates and birth 
certificates etc., as required by the notice dt. 18-06-06. The Railway 
Authority assured the applicants to appoint them after three days. The 
applicants submitted photocopies of the applications which were 
submitted before the Railway Authority earlier on or before cut of 
date 31.03.07. In the aforesaid applications date and signature of the 
applicants and also the signature of Bridge Inspector N.F. Railway 
wh acknowiedged the receipt of the applications, were very much 
available there. The Railway authority while passing the speaking 
order on 2.11.06 pursuant to order dt. 29.03 .06 passed by this 
Hon'ble Tribunal in O.A. NO. 2 1/06, it has been admitted that 6 
applicants were found to have submitted applications before 
31.03.1987. Hence the question of failure to prove the genuineness of 
the endorsement of the application doesn't arise. 

0. 

Vt"0, 	 . 	 II 
0 
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It is pertinent to mention herein that the names of the applicants who 
have rendered services more then 120 days are found in the casual - 
live —register/ supplementary- casual labour register in the Railway 
department . And the serial nos, of the applicants of the aforesaid 
registers have already been mentioned in the application of this case. 
As per the Railway notificationlcircular the applicants are entitled to 
be absorbed in the GroupD post as they are qualified as per 
notifications of the Railway Board. 

Copies of Letter dt. 16-06-06 and notice dA 80606  are 
annexed and marked as ANNEXURES 13,4and 14 respectively. 

8.That 	the 	statements 	made 	in 
paragraphs. t 2. .3. 4' .................... are true to my knowledge 
those made in 	paragraphs . . ........................being matter of 
records are true to my information derived there from which I 
believe to be true, and the rest are my humble submission before 
this Hon'ble Tribunal and I sign this affidavit on......th day of 
October,2007. 

AAP\& W 101  W-K-
~Qc~tk-err~w Za~,- 
Advocates' Clerk 

P, h -u - C~ ,O wd~l - 

Deponent 

1-I 

0l 
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CenUat 	mI.al\4 

VERIFT - 	TION 

I, Shri Phatik Choudhury Son of Late Abdul 

Hoque Qioudhury, aged about 46 years 1  resident of Village 

and P.O. Kangapara, 01st. Sonitpur, Assam, do hereby 

solemnly affirm and verify the statements made in 

paragraphs t.. . s. 6. 	of the enclosed 

affidavit-in-replY are true to my knowledge and those 

made in paragraphs 	 being matter 

of records are true to my information which I believe to 

be true. And I have not suppressed any material facts in 

this case. 

And 1  sign this verification on this the th 

day of October,2007 at Guwahati, 

Signature. 

çA 	rd 

,.'. 	 J 
r. 
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N.F. Railway 	Regd. With A/D 

Office of the 
Dy.CE/Bridge-Line 
Maligaon, Guwahati-11. 

	

No.EW/261/1 Pt.IV 	 June 16, 2006 

To, 
Mrd. Tayab All 
S/"O Late Kudrat Au 
VilJI & P.O:- Kaniha 
P..S:- Rangia 
Ditst:- Kamrup, Assam. 

Sub:- Submission of documents rendering of services 
as ex-casual labour. 

Ref:- Your application dated. 6-4-06. 

With reference to your application dated 6-4-06, you 
are requested to submit any further documents lying with you in 
support of claiming engagement as casual labour in Bridge 
Oirganisation within 10(Ten) days from the date of receipt of this 
letter. 

- 
/ Dy.CE/Bridge-Line 

C"Ifi 	eo 
34Co 

ter&1 
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N.F. RaHway 	 Reqd. With A/D 
Office of I:he 

• Dy.CE/E3ri6cje-Line 
Maligaoii, Guwahati-li. 

No.EW/261/1 PLIV 	 June 16, 2006 

10, 
Sri Phatik ChowcH uiry 
Sf0 Abdul Flaquc Cliowdhury 
V)J1 & P.O:- Rangapara 
P..SRangap[_ 
Dist:- Sonitpur, Assam. 

Sub:- Submission of documents rerideilnq of sciices 
as ex-casual kbour. 

Ref:- Your appIicatn dated. 6-4-06. 

With reference to your applicahori dated (-4-06, you 
are requested to subniil: any I urU ler dncu;s icnts Fyi ip with you in 
support of cLiiininq enqageriient ; a;uI nhoi ir in Bridge 
QrqanisEhon within 10(7 en) day; from U e cLite ci receipt of this 
leitter. 

I Dy.CEjBridge-Line 

e)fCt(  
CO 

L 	 - 



NOTICE - t1  
Office of the 

Dy. CE/BRlLine/MLG 
N.F.Railway 

Dated: -18-06-06 

As per judgernent of the Hon'ble court and directives of GM(P)/MLG, the instructions were 
issued to the following candidates to submit the documents in support of their claim of 
engagement as casual labour vide this office letter of even number dated 16-6-06.. Further, the 
particulars, as mentioned in Annexure-1 are also required to be submitted by the all candidates 
within twenty days for further necessary action. 

Sn Name Father's Name 
 Sri Tapan Ch. Dey. 	Pt Monindra Kr. Dey. 
 Md. Abdul Rahim Khan. 	.- 	- Md. Ramjan Khan. 
 Sri Kripa Sankar Tewari. 	P, 1 Bali Ram Tewari. 
 Sri Biswanath Mondal. 	' pc'\ Lakhan Mondal. 
 Md. San Mohammad Au. Nashir Au. 
 Md. Phatik Chowdury. Abdul Haque Chowdury. 
 Sri Sajal Dhar. Motilal Dhar. 
 Md; Tayab Au. Kudrat Au. 
 Sri Subhas Sarkar. Sudhir Sarkar. 

 Sri Gautarn Sarkar. Sashi Bhusan Sarkar. 

But no response form the following Ex-Casual Labours were received 

Sn Name Father's Name 
 Sri Kanaya Goswami. Bali Nartiyan Goswami. 
 Sri Ram Pratap Bharati. Satya Narayan Bharati. 

The above mentioned two Ex-Casual Labours, are therefore requested to appear before 
committee within twenty days from date of issue of the notice for further necessary action as 
last chance, failing which it will be presumed that they are not interested to verify their 
genuineness as ex-casual labours. Accordingly their cases will neither be entertained nor 
considered in future. 

DA. - As above. 
ABE/Centra /MLG 

For Dy.CE/Bridge/Line/MLG 

No.EW/261/1 Pt-IV 	 Dated:- 18-6-06 

Copy Forwarded to: - SSE/BRIRPAN & OS/EW- for information please. They are advised to 
paste this notice on their Office Notice Board for information of the above mentioned ex-
casual labours and for their further necessary action as asked for. 

ABE/Central/M LG 
For Dy.CE/Bridge/Line/MLG 

/ 

)4oLV 

- 	 - 	- 

(pS 



Annexure—1 

4  The spccUicd Ex-Casual Labours are required to submit the flowing particulars and 
documents to Dy.CE/Br/Line/MLG. 

Date of Birth:- 
Permanent Address:- 
Present Address:- 
Educational Qualification:- 
Personal Marks of Identification:- 
Office, Department & Place in which initial engaged and date:- 
Office, Department & Place in whichfinally discharged:- 
Date of discharge and reason for the same:- 
Whether employed at present,- and if so, details:- 
Two attested copies of casual labour card or any other proof of his casual labo r 
service: - 
Attested copy of Photograph and attesti LTI:- 
Character Certificate issued by.a Ga.zetl Officer:- 	 / 
Certificate of Identification issued by GMgi PanchayatlSarpanch/Mukh'iy :- 

4 

• 	 A'E/Centra/ LG 
Dv.CE/Bridae/LineIMLG 
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itict sonitpur 

2* 	
shri jc1th ,Zfl(31p 

On of ,i-  ktafl mdai. 

?.O. rt1ncppara. 

P.S. 	nç apa. Dict. 3onitPUr. 

(J,sai) 

3. 	141. \)J(.U.i R211i' 

Son Of ItC 14c3. anjafl Khafl. 

Vil lage  cc  P.O. pzaparft. 

P.S. 	ç1p3ra. iot. s)fljtpur. 

(J&ra) 

WI.T3Y 	so:' o late Kudrat 
4.  

1i, viii. (ar1iba.P.0.1 

P • S. Rdflçi SDJ 
trictklamrup. 
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Shri OublIa 	arkar, 

SOu of ,hri 3u3hir Sarkar, 

Vii 1UirenOra Paul, flng3para, 

P,Q. & P,5. rlrlg)ara, 

Di3trict .-Son.ttpur (1ssam) 

Tapn Chaidr Dey, 

Son of shri Munindra Kr.Dey, 

Vii. & p,oRztIgpar. 

P.3. 1th 	 E)iE-t. Sonitpur, 

(/ciarn). 

r n1ri Kripa :nkar Towarl 

ef it IU. -m Tc;ari 

P.O,'Lcbxcji,Vii1. Wabili, 

Tczpur, D15t. 'ouitpur.(A6sam) 

3, 	&thri. cutarn 	rkrr, 

Son of late Sha1 flhusan Sarkar,  

Viii. Narn.ntçJaCrn, P.O.& P.S. 

rzLnjapara, t)i t. SOnit7Ut, (Assam) 

9. 	Shri rthm pi -atp riharati, V 

3on O.Z late 5.tya narayan BharaU, 

V11, r, P.O. iancjapara, 

Dist. sonitpur, 

I 
	

(:ori tu. , 6 
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10. 	shri Kaniya co33mi, 

Son of Shri }a1i iiarayan Goawaffli. 

Vi11gc3 & P.O. Rangapara, 

P.S. RangparDistrict * Sonitpur, 

(Assn 

shri sajal Dhar, 

Sort of shri. 4ati1a1 Phar, 

Viilacje C, p.cj.'ancjapara, 

P.S, Rangapflr, vitrict - 

SOP.itpur,  

t•, sn t1abaHtacl  

son of Latc llazrr 11j, 

Viilacju gio :hw..i,P.O. Dadara, 

P • 5, Hajo, F' is Uict-Karnrup, 

Petitionor3. 

•-Vcrcu- 

/ 
Urtion of imJi, 

O)e3 rito hy 	nora1 l.1anacjr, 

W.T. ai1ay, ral.tjaon, 

2. 	Chief personnel officor, 

N.F. fl&L1wy ,nalicjaon,Chy-l1. 

contd. .7 
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34 	Doputy Chief rngiioer.  

Liria U,1 .1ailticiy, 

r11gEQ, CUW'I)Utj-jj 

4 	Iflr)co c  
I c 

13ridgt i.ino 11,r.RQi1y 

Rangapara Nox th, /cam, 	 j 

5. 	Cntrl A nInirt.rat.jvo Tribunal 
A 	 iaItj cnch, 

hngcjcrh,thy.-5. 

:
Rianpondents, 
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t'cJ V0.518 
BEFORE 

HE HOt 'BLE THE CHIEF JUSTICE(ACTG.), 
MRD.BISWAS 

HE HO1 'BLE MR JUSTICE P.G. AGARWAL 

2.07.05 
He !rd Mr T : Chutia, learned counsel for 

the writ petitione 'S and the learned Standing 
( )unsel or the R spondent Railways. 

ThE; petitic 1 	is 	directed 	against 	the o der thted 7th 
June 2005 passed by the 

JE arned Central Administrative 	Tribunal, 
G iwahati Bench, Guwahati 	in 	IvflsC 	Petftlori 
N ).75/20 )5 	arisinj out of O.A. No.77/2005. 
The writ petitionE rs as applicants before the 
ierned Tribunal had 	prayed 	for 	their absorptioli in Gro lp-D posts in the Railways 
ci ming inter-all, that 	they, 	except 	the aj plicant Nrit 	PEtitioner No.3 	who 	was aj pointec in the year 1976, were appointed 
as 

/ 
Casual Labourers in the year 1982-83.fl .. 

Tr 
petitioner 

bunal lithe 
had approadieci 	the 	learned 

im ye r 2005 and hence, by the 
Jugned order, it 	dismissed 	the 	O.A. N .77/20! 5 	on. tie ground 	that 	the 	said A fica ioii is 	ba 'red 	by 	limitation 	under Se 

j\. 
:tion 	. 1 	of 	t e 	Central 	Administrative 

TriunaJAt 
In view oit ie Specific provision under 

thE Act, we find ti at the learned 	Tribunal In pa. 
no{inegalit 

sing 	ti e impugned order has comrnfttccj 
'and hece, the petitioners are not 

,'JJ'J h. 
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fltitled to 
'I 

eftjon shall 
get 	any 	relier. 	AcCordliiggy ,  SL-  nd 	ciiSnijs0j the 

isrnj
~~a r

a 
ie 
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 of 
us 	)e.rj 	w 
th 

However
, 	

. ic 
not bea bar on 

)flSider the Responcje,it 	authority rep -esejiL.atjoju to 
e 'Writ petitioners 	\!vjtlljfl 

if any, 	filed by 
Onths 	- 

a 	Period of six 
-. 

()j fciJ 	b. 

Ch4ef 3W.> .4 

P/o- 358 

cu-a s/1/oc 

rcBr4 TO BE iU cory 

Dai -......................... 

Superintendent (Copyin ct ion) 
? 	Gauliati Hih Court 

U/S 76 Act 1 1872 
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